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IN THE CENTRAL ADMINISTEATIVE TRIBUIAL, JAIPUF EEICH, JAIFUR.
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Date of dzcizion: 25.3.96.

OA 34/96

Sujendsr Singh <o Applicant
Versus

Union of India and others e oo Respondents

CORAM:

HOM'BLE MF. GOFAL T'FISHNA, VICE CHAIFMAL

HOMN'ELE MF. O.F. SHAFMA, MEMEER (A)
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Applicant eee Mr. 3.K. Jain
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Pzapondents «e« Mr. M. Rafig

ORDER
PEF HOMN'BLE MP. GOPAL IFISHIA, VICE CHATIRMAIT

Applicant, Svujendsr Singh, in this application u/z 19 of

the

Administrative Trikunals Act, 1985, has challengsd the impogned orders,

at’ ArmlA-1 and AnnlA-2, Aated 1.1.96, by which he was deemed o have besn

rlaced undsr suspenzion with effeck  freom the dabs  of his compulacry

retivemsnt i.z. 2%.1.93 A/N.

2. Wz have heard the lzarned counael for the pacti

T}

DTS

L1

=2 and have
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the records.  The learned counsel for the applicant, Jduring the

courss of aivgumsnts, has atabted thak the order of suzpansion hasz keen
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revokeld. He, thersfore, dose not press this application on merits.

3. The OR iz, therefors, Aismissed ab the ftade: of admizzion

having become infructucus. Mo order as te costs.

Ckafue.

(SOPAL BRISHNA)
MEMBER (A) , . VICE CHATRMAN
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